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Short title and
commencement.

Madhya Pradesh
Act No. 24 of
1973 to Dbe
temporarily
amended.

Amendment of
Section-2.

Amendment of
Section-5.

MADHYA PRADESH ORDINANCE
No. 4 or 2020

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) ADHYADESH, 2020

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 1st May 2020.]
Promulgated by the Governor in the seventy first year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance:—

1. (1) This Ordinance may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan)
Adhyadesh, 2020.

(2) Tt shall come into force from the date of its publication in the Madhya Pradesh Gazette.

2. During the period of opration of this Ordinance, the Madhya Pradesh Krishi Upaj
Mandi Adhiniyam, 1972 (No. 24 of 1973) (hereinafter refrred to as the principal Act), shall have
effect subject to the amendments specified in Section 3 to 5.

3. In Section 2 of the principal Act, after clause (ee), the folowing clauses shall be inserted,
namely:—

(i) “(eee) “Director” means the Director of Agricultural Marketing or any other officer,
excluding managing, Director of State Agricultural Markting Board appointed by
the State Government under the provisions of this Act and the rules made
thereunder, who shall be responsible for directing, governing and controlling the
management of State Agricultural Marketing Board;

(eeee) “Electronic Trading” means the trading of notified agricultural produce for which
registration, auctioning, billing, booking contracting negotiating, information
exchaging, record keeping and other connected activities are done electronically
on computor network/internet, established under section 5(1)(d) of this Act;”;

(i) after clause (mm), the following clause shall be inserted namely:—

“(mm-1) “Private Market Yard” means a market yard established under clause (c) of
sub-section (1) of Section 5.”.

4. 1In Section 5 of the principal Act, for sub-section (1), the following sub-section shall be
substituted, namely:—

“(1) In the State there may be,—
(a) prinicpal market yard managed by the Market Committee;

(b) sub-market yard managed by the Market Committee;

(c) private market yard managed by a person, holding a licence granted under sec 5A;
and
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(d) Electronic Trading Platforms.”.

5. After Setion 5 of the principal Act, following section shall be inserted, namely:— Insertion  of
Section 5-A.
“5-A. (1) Notwithstanding anything contained in this Act, the Director of agricultural =~ Powers and
: : for.— functions of
Marketing may grant licence for, D1 e kel tab =
] ) . Agricultural
(a) trading agricultural produce for the entire State or part thereof; Markting.

(b) establishing private market yard;
(¢) electronic trading.

(2) The State Government may prescribe terms and conditions on which licence shall be
granted under sub-section (1);

(3) Director, Agriculture Marketing shall regulate the trading and connected activities, private
yards and electronic trading platforms in such manner as may be prescribed;

(4) The State Government may prescribe such fee for the grant of licence under
sub-section (1), as it deems appropriate;

(5) The provisions of Section 19 of the principal Act with regard to levy of market fee
shall apply to trading under licences granted under sub-section (1) to such extent and in such
manner as the State Government may prescribe.

Bhopal :
LAL JI TANDON

Dated the lst May, 2020. Governor,
Madhya Pradesh.
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